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-. '. 	 IN THE CENTRAL ALMINISTRATIVE TRIBUNAL 
ERNAJLAM BENcH 

ate of Decj siong 24.6.93 

• 	 Rajeawari. 	 .. Apilicent. 

Mr. 0  V. Radhakrjshnan 	.. Mvocate for app]. icnt 

• 	 Versus. 

Assistant 	tendent of • 	 . 	 st' OffIces, ErnaJlem Sb 
I)ivision, Edappally,' 

Senior, &aperintendent of 
Post Off Lces, Ernákilam Division, 
KochI4l. 

• 	 30 K.P.Lilly. 	 .. RespOndents 	. 

• 	 Mr. S. Krishnamoorthy, ACGSC .,. Mvoc ate for respondents 
1&2. 

Mr. iç S. Bahüleyan 	 Mvocate , for' respórident3. 

CORAM 

S 	 THE EON' BLE MR.JUSTXCE C. SNKMN HAIR, VICE CRIIRMAN' 	
S 

S. 	 THE HON'ELE MR. R.RN(ARMAN, ADMINISTRATIVE MEMBER 

UDGNEW2 * 

Co Sankaran Hair 	• Vice Cixnian 	
. 	

S 

• 	 . 	. 	'Applicant seeks appropriate directions 

S 

	

	 to command respondents to consider her claim 'for 

appointment as Extra Departhental Branch Post Master! 

ctra Departmental Packer. The Extra Departmental 

• Branch Post Master, Vennala was appointed as Postmen 

and a vacancy arose. It issaidthat applicant was 

working in that vacancy from 1.3.93. Nature of 
40
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S 	 ' 	
• her appointment is not vezy clear from the pleadings. 
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'While so, by Exbt.A. 4 the Vennala Branch Offce was 

(4 	 . 
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upgraded into a .ab Office. Exbt.A.4 àtateg 

that the Ebctra Departinentàl Branch Post Master 

will be redesignated as Extra Departmental Packer, 

and the post of Extra Departmental Mail Carrer 

was abolished. The thfrd respoxident was the 

Mail Carrier and.applicant was functioning as  

Extra Departmental Branch Post Master. One of 

the two had to be accommodated as Extra Departmental 

Packer. The qiestion is who? The Department 

thought that the third respondent with eight 

years of service.. took precedence over the applicant 

who had a vezy sho±t stint of 29 days. it is not 

possible to say that the Department erred in its 

view. The challenge made in this application cannot 

be sustained. Hover, if a suitable vacanr is 

available (counsel for applicant says it is) the 

claim of applicant will be considered in accordance 

with the Rules giving her such preference as is 

available to her as a handicapped person. 

2. 	Application disposed of as above. No 

Costs. 

R.RANGARMAN 	 C.SANXARAN NAIR(J) 
ADMINISTRATIVE ?MBER 	 VICE CHAIWTAN 

Dated the 24th JUn 0,1993. 
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